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REPORT OF THE JOINT COMMITTEE IN THE MATTER OF ORIGINAL 

APPLICATION NO. 08 OF 2021 (SZ) TITLED AS MEENAVA THANTHAI K.R. 

SELVARAJ KUMAR, MEENAVAR NALA SANGAM VS STATE OF TAMIL NADU 

AND OTHERS IN COMPLIANCE OF THE HON’BLE ORDER DATED 11-1-2021 

 

1. Background 

 

Hon’ble NGT Order dated 11-01-2021:  

 

 The Hon'ble NGT, Southern Bench in the matter of OA No. 08 of 2021 (SZ) vide 

order dated 11-01-2021 has constituted a Joint Committee to inspect the institution in 

question and submit a factual as well as action taken report, if there are any violations found. 

The directions of NGT are reproduced below:   

 

10. In order to ascertain the genuineness of the allegations made and also the violations 

alleged, we feel it appropriate to appoint a joint committee comprising of (1) The District 

Collector, Madurai District or a Senior Officer not below the rank of Sub Divisional 

Magistrate or Assistant Collector as deputed by the District Collector (2) a Senior Officer 

from Ministry of Environment, Forests and Climate Change (MoEF & CC) Integrated 

Regional Office, Chennai (3) a Senior Officer from Tamil Nadu State Environment Impact 

Assessment Authority (TNSEIAA) and (4) a Senior Officer from Tamil Nadu State Pollution 

Control Board (TNPCB) as designated by its Chairman to inspect the institution in question 

and submit a factual as well as action taken report, if there are any violations found. 

11. The committee is directed to ascertain as to whether the Bio-Medical waste generated are 

properly collected, segregated and disposed of in a scientific manner, whether the Bio- 

Medical liquid that has been generated is being properly treated or whether it is being 

discharged into the drains without treatment, whether the treatments discharged meet the 

norms before it is being let in, whether there is any violation of environmental conditions 

imposed in the environmental clearance granted and whether any fresh construction is being 

done without obtaining necessary environmental clearance as required under the EIA 

Notification, 2006 and if there is any damage caused on account of the any of the illegalities 

and violations committed by them then, the committee is directed to assess the environmental 

compensation apart from taking any legal action as provided under the respective 

environmental laws. 

12. The committee is also directed to conduct the soil as well as water quality test in the drain 

and whether on account of the illegal activities, contamination has been caused to the water in 

the nearby areas and if so, what are all the remedial measures required for restoring the same 

to its original position. 

13. The Tamil Nadu State Environment Impact Assessment Authority (TNSEIAA) will be 

the nodal agency for co-ordination and for providing necessary logistics for this purpose. 

 

 The NGT vide its order dated 10-06-2021 has granted some more time to the 

Committee and directed to submit the report by 22-07-2021. 
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2. Joint Committee  

 

 The SEIAA, Tamil Nadu, as the nodal agency, requested all concerned authorities for 

the nomination of the officials for the Joint Committee and site inspection. As per the 

nominations received, the Joint Committee consists of the following members.  

 

1 Dr. S. Sankar 

Professor & Head 

Department of Environmental Health 

Engineering, Faculty of Public Health, 

Sri Ramchandra Institute of Higher 

Education and Research (Deemed to be 

University), Porur, Chennai - 

(Representing TN SEIAA)  

Member & 

Nodal Agency -

Joint Committee 

2 Dr. R. Sridhar,  

Scientist ‘D’, Integrated Regional Office 

(IRO), MoEF&CC, Chennai 

Member 

3 Dr.K. Firthouse Fathima, M.D   

Revenue Divisional Officer (RDO),  

Melur, Madurai Dist.  

Member 

4 Shri S.Pandiarajan  

District Environmental Engineer (DEE), 

TNPCB, Madurai District 

Member 

 

3. Joint Committee Inspection and Observations 

 

 The Joint Committee inspected the 4th Respondent Healthcare Facility (HCF) of M/s 

Velammal Medical College and Hospital (VMCH) S.F. No. 61/1, 61/2 etc. of Anuppanadi 

Village, Madurai South Taluk, Madurai District on 17.06.2021. All the members participated 

in the inspection. The observations made by the Joint Committee, based on the site inspection 

and relevant information /documents furnished by the HCF are given below. The photos 

taken during the site inspection are shown in Annexure -I. 

 

4. Bio-Medical Waste Management by the 4th Respondent HCF 

 

 The Joint Committee reviewed the duties of the HCF in accordance with the Bio-

Medical Waste Management Rules, 2016 (BMWM Rules, 2016). As per the Rules, the 

overall responsibility of the HCF is to take all necessary steps to ensure that bio-medical 

waste is handled without any adverse effect to human health and the environment. The HCF 

is to ensure that the BMW generated from the HCF is properly segregated, handled, stored, 

packaged, transported and disposed of, as per norms prescribed in these Rules.  
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5. Compliance of the provisions of BMWM Rules, 2016 by the 4th Respondent 

HCF 

 

1) During the inspection, it was observed that the HCF was in operation 

 

2) The HCF is adopting colour coding system in bags / containers / bins for the 

collection of biomedical waste as per BMWM Rules in all wards. They have 

established an earmarked separate biomedical waste collection room with lock and 

key facility system.  

 

3) The HCF has made an agreement with the Common Bio-Medical Waste Treatment 

and Disposal Facility (CBMWTDF) M/s Ramky Energy and Environment Limited, 

Virudhunagar, for the safe disposal of biomedical waste generated from the unit and 

the agreement is valid up to 14-02-2022 (Annexure-II).   

 

4) The HCF has established the bar coding system for the bags containing biomedical 

waste sent to the CBMWTDF. The HCF is maintaining a logbook for the disposal of 

biomedical waste to the CBWTDF, on daily basis. 

 

5) The recyclable solid waste such as plastic, carton boxes, paper etc., are collected and 

segregated in a separate place. All recyclable wastes are sent to recycling units 

through vendors. 

 

6) Food waste and other organic wastes are collected in dumper bin and disposed 

through Madurai Corporation.  

 

7) The HCF has provided one Sewage Treatment Plant (STP) – I of 400 KLD capacity to 

treat the sewage and trade effluent generated from the HCF and another STP – II of 

100 KLD capacity to treat the sewage generated from the staff quarters. They are 

maintaining the log books for the operation of STP – I & II. They have provided 

Electro Magnetic Flow Meter at inlet and outlet of STP – I & II to assess the quantity 

of sewage treated and disposed. During the inspection, it was observed that the both 

the STP I  & II were found in operation. From the records, it was observed that the 

unit is treating 300 KLD and 60 KLD of sewage respectively.  

 

8) Treated sewage is utilized for gardening purpose after disinfection within the campus 

of  the HCF. The Report of Analysis of treated sewage reveals that the parameters pH, 

TSS  & BOD are within the standards prescribed by the Tamil Nadu Pollution Control 

Board.  

 

9) The HCF has provided stack with acoustic enclosure as APC measures for the DG 

Sets 1010 KVA – 2 numbers. The HCF has made an agreement with the authorised 

recycler for disposal of used oil generated from the D.G. Sets and it is valid upto 

14.02.2022. 
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10) The HCF has established a separate emergency room at the entrance of the health care 

facility. 

 

11) The HCF has obtained permission from Madurai Corporation for the supply of 6.5 

lakhs litres per day of water vide letter dated 13.03.2013. 

 

12) Green belt development has been made inside the premises. 

 

6. Non-compliance of the provisions of BMWM Rules, 2016 by the 4th Respondent 

HCF 

 

1) Authorization under BMWM Rules, 2016:  As per BMWM Rules, 2016, every 

hospital, nursing home, clinic, dispensary, veterinary institution, animal house, pathological 

laboratory, blood bank, health care facility and clinical establishment, irrespective of their 

system of medicine and by whatever name they are called are required to obtain authorization 

from the prescribed authority i.e. State Pollution Control Board / Pollution Control 

Committee, as the case may be.  

 

 In the present case, the HCF has not obtained an Authorization from the SPCB for the 

generation, collection, reception, storage, transportation, treatment, processing, disposal or 

any other form of handling of bio-medical waste in accordance with these rules and 

guidelines issued by the Central Government or Central Pollution Control Board as the case 

may be. The HCF is operating its hospital without any authorization after the environmental 

clearance which was obtained in the year 2013. The overall responsibility of having valid 

authorizations and consents under various acts lies with the In-charge of the health care 

facility. The HCF has also not displayed the details of authorisation, treatment, etc on their 

website. It was  also observed that the HCF is not having Consent to Operate (CTO) and the 

validity of authorization in case of bedded health care facilities is synchronized with the 

validity of the Consents. 

 

2) Annual Reporting to State Pollution Control Board (SPCB) or Pollution Control 

Committee (PCC):  As per the BMWM Rules, 2016, the HCF is required to submit the 

Annual Report to the SPCB/PCC on or before 30th June every year, for the period from 

January to December of the preceding calendar year. The annual report should be filled in the 

prescribed format as per the Form IV prescribed under BMWM Rules, 2016. The Annual 

Report should contain details of following: 

 

1) Particulars of Occupier/ HCF 

2) Quantity of waste generated in kg/annum 

3) Details of storage, treatment, transportation, processing and disposal facility 

4) Details of training conducted on Bio Medical Waste Management 

5) Details of accident Occurred 

6) Details Emission and Effluent testing 
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 As per these Rules, the Annual Report submitted to the SPCB/PCC must also be 

enclosed with following details and each healthcare facility must also ensure that the annual 

report submitted to the concerned SPCB/PCC is also published in its own website. 

 

a) Training imparted to the Health Care Workers involved in handling of bio-medical 

waste  

b) Minutes of Meeting of BMW Management Committee 

c) Details of Accident Occurred during one year, along with the remedial steps taken 

d) Records of testing of Emission of DG Sets / boilers 

e) Records of Effluent generated and its characteristics from health care facility 

f) Records of pre-treatment of specified waste categories  

g) Record of recyclable waste handed over to the authorized recycler in kg/annum  

(where captive treatment facility is allowed by the SPCB/PCC) 

 

 In the present case, the Joint Committee observed that the 4th Respondent HCF has 

not submitted any such Annual Report to the SPCB with the above-mentioned information 

from the inception of hospital. Also, the HCF has not made available any of the such 

information and  the Annual Report on their website. The HCF has violated the BMWM 

Rules by not following the above provision of the Rules and failed in his responsibility of 

furnishing BMW information to SPCB. 

 

3) Treatment and disposal of Microbiology, Biotechnology and other Clinical 

Laboratory Waste:  The HCF has not provided On-site pre-treatment of microbiology, 

biotechnology and other clinical laboratory waste as per scheduled-I of BMWM Rules, 2016. 

These wastes are required to be pre-treated onsite before sending for final treatment or 

disposal through a CBMWTF Operator. 

 

4) Chemical Liquid Waste :  As per the Schedule-I of BMWM Rules, 2016, the 

chemical liquid waste of the hospital must be collected through a separate collection system 

for pre-treatment. Hospitals with large standalone labs are required to install separate 

drainage system leading to pre-treatment unit prior to mixing the same with rest of the 

wastewater from hospital for further treatment. The HCF has not provided separate collection 

system with Effluent Treatment Plant to treat the liquid waste generated from laboratory, 

floor washing, cleaning, house-keeping, disinfecting activities, etc  

 

7. Violations under the Environment (Protection) Act, 1986 

 

1) Environmental Clearance (EC): The HCF earlier obtained an Environmental 

Clearance from SEIAA-TN for the built-up area of 143163.012 m2 (The area of the plot is  

51,605.36 m
2
) under the EIA Notification, 2006. This includes institute buildings and hospital 

building (G+3). (A copy of the EC dated 17-04-2013 is enclosed in Annexure-III.) The 

project/activity is covered under Category "B" of Item 8 (a) "Building and Construction 

projects" of the Schedule to the EIA Notification, 2006.  
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2) EC Violation: The HCF has increased the height of floor in the hospital main block  

(i.e., from B+G+ 3 floors to B+G+5 floors) without increasing the number of beds (HCF has 

the permission for 900 nos. of beds). They have obtained an approval from the DTCP for the 

additional built-up area. Though the unit has permitted for built up area of 1,43,163.015 sq. m 

as per the EC issued, the unit has constructed built up area covers 1,71,184.67 sq. m. In 

addition to that, the unit has also constructed a Nursing College and Hostel adjacent to the 

hospital premises and its built up area has not been furnished so far. Further, the 

corresponding S.F. numbers has not been furnished by the unit. 

 

3) Application of the HCF for an amendment in the EC: The HCF has applied for an 

amendment in the existing EC to TN SEIAA for the additional built-up area on 13-06-2017. 

The unit has informed that the existing EC built-up area is 1,43,163.015 sq.m. and now 

applied built-area is 1,01,124.64 sq.m and the total plot area is 50,296.00 sq.m. They have 

informed that excluding the institutions building built-up area, the actual built-up area is 

1,01,124.64 sq.m which is less than the permitted built-up area mentioned in the EC.      

 

 The HCF applied for Terms of Reference (ToR) under violation for the construction 

of Medical Hospital building at S.F.No.61/1, 61/2, 61/3, 61/4, 61/5, 61/6, 61/7, 61/8, 61/9, 

61/10, 62/4, 62/5A, 62/6, 62/7, 63/1, 63/3, 63/6, 63/9A, 63/9B, 63/9C, 63/10, 63/11, 64/1, 

64/2, 64/3, 64/4, 64/6, 64/7A, 64/7B, 64/8B, 65/2, 65/8A, 65/11, 65/12A, 65/12, 65/12B, 

65/13, 65/14A, 66/1, 66/4, 66/5, 70/1A, 70/1B, 70/2A, 70/2B, 70/4A, 70/6(P), 71/1, 71/2A, 

71/2B, 71/3, 71/4A, 71/4B, 71/5, 71/6B1A, 71/6B2, 71/6B1B, 72/1, 72/2, 72/3A, 72/3B, 

72/4A, 72/4B, 72/4C, 72/4D, 72/5, 72/6, 72/7, 72/8, 72/9A, 72/9B2, 72/10, 72/11A, 72/11B, 

72/12, 72/13, 73/3(P), 73/4A(P), 73/4B, 73/10(P), 73/11(P), 73/12(P), 73/13, 73/14(P), 

80/3A, 80/5, 80/7(P), 80/8, 80/9, 80/10, 80/11, 80/19 & 80/20A of 29, Anuppanadi Village, 

Madurai South Taluk, Madurai District, Tamil Nadu. 

 

 The proposal of the HCF under EC violation category is currently being examined 

under the Tamil Nadu State Environment Impact Assessment Authority (TN SEIAA). The 

SEAC in its 178th Meeting held on 1st October 2020, recommended the Terms of Reference 

(ToR) for the project including the preparation of 1) Assessment of Ecological Damage, 2) 

Remediation Plan and 3) Natural & Community Resource Augmentation Plan as an 

independent chapter in EIA report.  

 

 During the visit, the Committee was informed that the Report on 1) Assessment of 

Ecological Damage, 2) Remediation Plan and 3) Natural & Community Resource 

Augmentation Plan was submitted by the HCF to TN SEIAA.  

 

 The final decision of the SEIAA on the EC Amendment application submitted by the 

4th Respondent HCF is not yet received/made available to the Joint  Committee. 
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8.  Action taken under the Water and Air Acts  

 

 During the visit, the Joint Committee observed that the HCF is not having valid CTO. 

The HCF submitted its application requesting CTO on 02-01-2014 with Environmental 

Clearance obtained from TNSEIAA vide Lr.No. SEIAA/TN/F.518/EC/8 (a) /143/2012 dated 

17-04-2013 following the Show Cause Notice issued by the TNPCB on 3-7-2013 

(Annexure-IV-Contd). Again, the HCF was inspected by the TNPCB on 13-02-2014 and 

Show Cause Notice was issued to the hospital vide proceedings dated 13-02-2014 for 

commencing its activity without obtaining Environmental Clearance. (A copy of the show 

cause notice dated 13-2-2014 issued by the TNPCB is enclosed in Annexure-IV) The 

hospital replied for the Show Cause Notice, expressing apologies and furnished a letter of 

commitment stating such violations will not be repeated in future. (A copy of the reply letter 

dated 20-2-2014 from HCF to TNPCB is enclosed in Annexure-V) 

 

 Further, another Show Cause Notice was issued by the TNPCB under the Air and 

Water Acts to the hospital vide proceeding dated 19-3-2020 for operation of the unit without 

obtaining Consent of TNPCB (Annexure-VIII). As per the status informed by TNPCB, the 

HCF has not resubmitted the application for Consent with Environmental Clearance 

Amendment / Revision for the additional construction in the EC already obtained.  

 

9. Assessment of Environmental Compensation   

 

 The Hon’ble Tribunal directed the Joint Committee to assess environmental 

compensation if there is any damage caused on account of any of illegalities and violations 

committed. Accordingly, based on the guidelines issued by the CPCB "Guidelines for 

Imposition of Environmental Compensation Charges against Healthcare Facilities and 

Common Biomedical Waste Treatment Facilities (As per the directions of the NGT order 

dated 12-03-2019 in the matter of OA No. 710 of 2017)" the environmental compensation for 

the violations committed by the HCF is calculated. While calculating the environmental 

compensation, the Joint Committee considered the following the non-compliance of the 

provisions of BMWM Rules 2016 by the HCF:  

 

(i) No Authorization under BMWM Rules, 2016  

(ii)  No facility for pre-treatment of yellow category waste (microbiology, biotechnology 

 and other clinical laboratory waste)  

(iii)  The HCF has not provided separate collection system with Effluent Treatment Plant 

 to treat the liquid waste generated from laboratory, floor washing, cleaning, house-

 keeping, disinfecting activities, etc  

(iv) The HCF has not submitted the Annual Report to the SPCB and no Annual Report 

 update  in their website.  

(v) The HCF has not obtained Consent to Operate from the TNPCB. 
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 In view of the above, the environmental compensation for the violations/non-

compliance committed by the 4th Respondent HCF is calculated as below: 

 

Environmental Compensation for HCFs = HR x T x S x R x N 

HR – Health Risk factor  (Score 50 ) 

T- Type of Healthcare Facility (1.0) 

S – Size of Health Care Facility (1.5) 

R – Environmental Compensation factor (Rs.250)  

N – Number of days of Violation (462 days) 

[i.e., from date of inspection on 13-03-2020 (Show 

Cause Notice dated 19-3-2020) to date of Committee 

visit to the HCF on 17-6-2021]  

 

Environmental compensation 50 x 1.0 x 1.5 x 250 x 462  

Environmental Compensation for the 4th Respondent 

HCF 

86,62,500 /- 

 

 Thus, the Joint Committee based on the above criteria and non-compliance of various 

Rule provisions, calculated an amount of Rs. 86,62,500/- (Eighty Six Lakhs Sixty Two 

Thousand and Five Hundred) as an environmental compensation for the 4th Respondent 

HCF.  

 

 Further, the Joint Committee observed  that, as per the "Standard Operating Procedure 

(SoP) for identification and handling of violation cases under the EIA Notification, 2006 in 

compliance to order of Hon'ble NGT in OA No.34/2020 WZ" issued by the MoEF&CC vide 

OM No. 22-21/2020-IA.III dated 7-7-2021 (Annexure-VI), the above compensation shall be 

in addition to the liability for carrying out various remedial measures which is worked based 

on the damage assessment for quantifying the environmental damage caused due to 

unauthorised project activity by the HCF. During the visit, the Committee was informed that 

a report on 1) Assessment of Ecological Damage, 2) Remediation Plan and 3) Natural & 

Community Resource Augmentation Plan including cost implications and payment of bank 

guarantee by the HCF, was submitted by the HCF to TN SEIAA and it is under examination 

of SEIAA for approval.  

 

10. Impact of dumping of bio-medical waste in soil and water around the 4th 

Respondent HCF. 

 

 The Hon’ble NGT directed the Joint Committee to conduct the soil as well as water 

quality test in the drain and to examine any contamination that has been caused to the water 

in the nearby areas on account of the illegal activities and also directed the Committee to 

draw the remedial measures required for restoring the same to its original position if so. 

Accordingly, the sewage, bore well and soil samples were collected on 17-06-2021 in the 

following places: 
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Sample Code No Point of Collection Sewage / Water / 

Soil 

MDU/926 STP 400 KLD Capacity Untreated 

MDU/927 STP 400 KLD Capacity Treated 

MDU/928 STP 100 KLD Capacity Untreated 

MDU/929 STP 100 KLD Capacity Treated 

MDU/930 Bore well located outside the 

premises southeast direction 

@ 150 Metres. 

Bore well water 

MDU/931 Outside the premises behind 

maintenance office @ 150m 

Soil 

MDU/932 Inside the premises near STP 

I (400 KLD Capacity) 

Soil 

MDU/933 Inside the premises near STP 

II (100 KLD Capacity) 

Soil 

 

 The above samples were analysed in the advanced environmental laboratory, TNPCB, 

Madurai. The results are enclosed in Annexure-VII.  Report of Analysis of the treated 

sewage collected from the outlet of sewage treatment plants reveals that the parameters pH, 

TSS & BOD are within the standards prescribed by the TNPCB. The analytical data of bore 

well water samples revealed that all the quality parameters are within the permissible limit as 

per IS 10500:2012. Further all the heavy metals which have been analysed in the bore well 

water are detected at below detectable level except Total Dissolved Solids and Total 

Hardness. This may be due to presence of Bi-Carbonates of  Calcium, Magnesium and 

Chloride in the presence of soil nature. Hence, based on the above analysis, it is observed that 

there is no contamination detected in soil and water quality around the HCF. 

 

11. Other suggestion by the Joint Committee  

 

 In accordance with the BMWM Rules, 2016 (12. Monitoring of implementation of the 

rules in health care facilities), "(4) Every State Government or Union territory Administration 

shall constitute District Level Monitoring Committee in the districts under the chairmanship 

of District Collector or District Magistrate or Deputy Commissioner or Additional District 

Magistrate to monitor the compliance of the provisions of these rules in the health care 

facilities generating bio-medical waste and in the common bio-medical waste treatment and 

disposal facilities, where the bio-medical waste is treated and disposed of". 

 

"(5) The District Level Monitoring Committee constituted under sub-rule (4) shall submit its 

report once in six months to the State Advisory Committee and a copy thereof shall also be 

forwarded to State Pollution Control Board or Pollution Control Committee concerned for 

taking further necessary action". 

 

"(6) The District Level Monitoring Committee shall comprise of District Medical Officer or 

District Health Officer, representatives from State Pollution Control Board or Pollution 

Control Committee, Public Health Engineering Department, local bodies or municipal 
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corporation, Indian Medical Association, common bio-medical waste treatment facility and 

registered nongovernmental organisations working in the field of bio-medical waste 

management and the Committee may co-opt other members and experts, if necessary and the 

District Medical Officer shall be the Member Secretary of this Committee". 

 

 The Joint Committee has observed that the above Rule provisions need be complied 

with by taking appropriate actions at State and District Level authorities for the purpose of 

effective implementation of BMWM Rules, 2016.   

 

By considering the above facts and observation of the Joint Committee, the Hon’ble 

Tribunal may pass appropriate Order (s)/Direction (s) as deemed fit.     

 

 

 

 

Professor & Head 

Department of Environmental Health 

Engineering, Sri Ramchandra Institute of 

Higher Education and Research, Chennai 

 
Scientist ‘D’,  

Regional Office,  

MoEF&CC, Chennai 

 

 

 
Revenue Divisional Officer (RDO),  

Melur, Madurai   

 

 

 

 

**** 

 

 



M/s. Velammal Medical College Hospital and Research Institute, Anuppanadi 

Village, Madurai South Taluk, Madurai District. 

JOINT COMMITTEE INSPECTION PHOTOS 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

EARMARKED STORAGE ROOM FOR BIOMEDICAL WASTE 
 

 
 

EARMARKED STORAGE ROOM FOR BIOMEDICAL WASTE 

Annexure-I



 

 

 
 

SEWAGE TREATMENT PLANT – 400 KLD CAPACITY 
 

 
 

SEWAGE TREATMENT PLANT – 400 KLD CAPACITY 



 

 

 

SEWAGE TREATMENT PLANT – 400 KLD FLOW METER 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

SEGREGATION OF PLASTIC WASTE 
  



Collection and Segregation of general solid waste  

generated at the Velammal Hospital  
 

 
 

 
  



 
 

 

UNTREATED SEWAGE SAMPLE COLLECTION - 400 KLD CAPACITY 

SEWAGE TREATMENT PLANT 

 
 

 

TREATED SEWAGE SAMPLE COLLECTION - 400 KLD CAPACITY 

SEWAGE TREATMENT PLANT 



 

SEWAGE / WATER SAMPLE CANE SEALED 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

SEWAGE TREATMENT PLANT – 100 KLD CAPACITY 



 

UNTREATED SEWAGE SAMPLE COLLECTION - 100 KLD CAPACITY 

SEWAGE TREATMENT PLANT 

 
 

TREATED SEWAGE SAMPLE COLLECTION - 100 KLD CAPACITY 

SEWAGE TREATMENT PLANT 



 

SEWAGE TREATMENT PLANT - 100 KLD 
 

 
 

 

 

UNTREATED SEWAGE SAMPLE COLLECTION – 100 KLD STP 



Biomedical waste segregation at non-Covid Ward at M/s Velammal Hospital 
 



Joint Committee visit to non-Covid Ward at M/s Velammal Hospital  

 

 
 

 

BIO MEDICAL WASTE COLLECTION IN LAB 

  



Committee's  visit around the hospital premise to examine the allegation of  

illegal dumping of waste     

 

 
 

 

 

 



Annexure-II







STATE LEVEL ENVIRONMENT
IMPACT ASSESSMENT
AUTHORITY,
TAMILNADU,
3rd Floor, PanagalMaaligai,
No.1 Jeenis Road, Saidapet,

tlv {?n'c'Qhennai-15'
t-etter tto. setaerNtr.st Ji###ffizot z ut: t z.o+.zor s.

To

The Chairman,
M/s. Velammal Education Trust,
Velammal Village, Madurai - Tuticorin Ring Road,
Anuppanadi,
Madurai - 9' 

.. ,..,;1r,",;,, 
1, L ,

Sir,

Sub: SEIAA, TN .t -, Environmental Clearance - Proposed
construction,&ftMeqkl College -' VELAMMAL MEDICAL
COLLEGE)$,jHQ-$PITAL', S.F No 6111,6112, 6113, 6114,
6115, 61/6, 61n, 61t8, 61/9, 61110, 62t4, 6215A, 62t6, 62n,
6311,63/3, 63/6, 63i94, 63,'93, 63/9C, 63/10, 63111,6411,
6412, 64..{q,. 14#!,,e94{& 64nA, 64n8, 64/88, 6512, 65i8A,
65t11, 6 eAmgg1ffi, 65/13, 65t14A, 66/1, 66/4, 66/5,
7 0 I 1 A, t$l tr8i;, i,fltrlg$;:iW 0 l2B, 7 O I 4A, 70l6[P], 7 1 I 1, 7 1 l2A,
71128, 7113,*,,-"ZUAA, 7114B, 7115, 7116814, 7116B.2,
71t6818, 7Ii&': lbtZ, 72t3A, 72t38, 72t4A, 72t48, 7214C,
7214D, 7215t#&.7,$tp, 7217, 7219, 72lgA, 72lgB2, 72110,
72111A, 721118, 72112, 72113, 73l3[P], 73l4AlPl, 73148,
73/10[p], 73t11lPl, 73t12lPl, 73t13, 73t14lPI, 80/34, 80/5,
80/7[P], 80/8, 80/9, 80/10, 80/11,80119 and 80120A of 29
Anuppanadi village, Madurai South Taluk, Madurai District

- lssued - Regarding

This has reference to your application dated 26.11.2012 submitted to the

State Level Environment lmpact Assessment Authority, Tamil Nadu seeking

EnVironmental Clearance under ihe Envii'onment lmpagt Assessment

Notification, 2006, as amended.

!t is noted, interalia that the project proposal involves to construct

Hospital Main Block- B+G+3 floors - 1 no, No of beds in hospital - 900, lnstitute

Block - G+4 floors- 1 no, Animal House Building - G floor - 1 no, Mortuary

Building -Gfloor- 1 no, Workshop-Gfloor- 1 no, Dining & Kitchen Building -G

+ 3floors-2 nos, Staff Quarters 3 BHK-Stilt+ Tfloors - 1 no, Staff Quarters2

DR, H.MALLESHAPPA,I.F.S.,
MEMBER SECRETARY

4)4fo.r'"n'
,r'=x3,11:F[

ffiffi
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BHK- Stilt+ 5floors - 3 nos, Staff Quarters2 BHK- Stilt+ 6floors -2 nos,

Boys Hostel - G + 3 floors - 1 no, Boys Hostel - G + 6 floors - 1 no, Girls Hostel

- G + 4 floors- 1 no, Girls Hostel - G + 4 floors - 1 no, Library Building - G + 3

floors - 1 no, lndividual House-G + 1 floors - 3 no, Maintenance Office - G + 1

floors - 1 no. The area of the plot is 151 ,605.36 m2 and the built up area is 1 ,

43,163.015 m2. The parking area as per report is 39194.13 m2 and green belt

area is 28504.79 m2 lsite green belt area).

Daily fresh water requirement for the project will be 622.13 KLD, which

will be met from the Madurai Corporation source. Out of which 499.42 KLD will

be used for the Hospital, lnstitution, Workshop and mortuary & maintenance

staff purposes and 122.71 KLD for staff quarters & hostels. The sewage

generated after treatment will be 472 KLD out of which 100 KLD will be utilized

for gardening & 372KLD will be ,li!,td for HVAC

Solid Waste generationa,..!$een projected as 1789 Kgs/day out of which

674 kgs/day of Biodegradable waste, 60 Kg/day of Organic sludge generation

from STP will be treated tnrou-@QigQQl*Iaste convertor, 825 kgs/day of Non-

Biodegradable / recyclable waSte*trjll'beJianded over to authot"ized vendoi's aitd

230 Kg/day of Biomedical waste will be sent to Ramky Energy & Environment

Ltd. as reported. ,, :. o - %
The power required Wil&ffitrPWp*VA with backup power of 1250 KVA

DG set: 2 nos. with 9.5 m stackyhsigllt from ground level (each), 625 KVA DG

set: 4 nos. with 7.5 m stack heigh$frffi ground level (each), 180 KVA DG set: 1

no. with 6 m stack height from ground level & 100 KVA DG set: 1 no. with 5 m

stack height from ground level.

The total cost of the project is about Rs. 139.4 Crores.

The project activity is covered in 8(a) of the Schedule and is of '82' category. lt

does not require Public Consultation as per Para 7(i) lll Stage (3) (d) 'Public

Consultation' of EIA Notification, 2006. Based on the application madB in Form-

1, Form-|A., Conceptual plan, Annexures, and the additional clarifications

furnished by the proponent, the SEAC vide ltem No. 38.08 in its 38th meeting

conducted on 22nd March, 2013 and recommended to the SEIAA, Tamil Nadu to

grant Environmental Clearance to this project. The proposal was considered by

the SEIAA, Tamil Nadu vide ltem No.69-4 in its meeting held on 17.04.2013 and

the proposal was discussed in detail and decided to issue EC. Accordingly, the

SEIAA hereby accords Environmental Clearance to the above project undpr the, ./%l/_4\1^V
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